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Chet Ram aged about 35 years

son of Sri Bhagwatl Prasad

resident of Village Sadlwa P.O.

Kastay PsSe. Mahamdy

District Kheri Lakhimpur (U.Pﬁ} cessee Petitioner

Versus

* 1. Union of\India,through General Manager,

Northern Railway, Baroda House, New Delhi.
20 The Divisi&nal Rallway Manager,
Northern Rallway, Lucknow Division,
Hagratganj, L\fknow 226 001
3. The Divisional\Personnel Officer,
Northern Rallway, Lucknow Division,
Hazratganj, Lucknow = 226 OO1
4. The Inspector of Works

(Construction) Northern Rzilway,
Rohtak Bhawani Rail\Line, Bhiwani Junction,

5o The Inspector of Works, Northern Railway,
Alambagh, Lucknow ' oeesseo Oppe. Parties

WRIT PETITION UNDER ARTICLE 226 OF CONSTITUTIIONe
OF_INDIA.

To

The Chief Justice and their Companion

Judges of aforesaid High Court‘

The petitioner above=named most respectfully
submit as unders=
1) That the opposite parties are constituted
under statuties (Act No. IX of 1880) and they are
agency or instrumentelty of the Government of India
as such they are an authority within the meen ing of

0..20
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e IN THE HON'BLE HIGH COURT OF JUDLCATURE AT ATLAHABAD,

SITTING AT LUCKNOW. Q ‘ -

Civil Misce Writ Petition No.; of 1985

Presented Before$ The Division Benche

Writ Petition under Article 226 of the

(7 ?/ lj Constitution of India for issuing the mandanmus

/ against the termination of petitioner's service

by verbal order without following the procedure
) established under law,

IN THE MATTER OF

Chet Ram ‘ eecescsee Petitionere.

Versus

5}, o Union of India & othersecececceces Opp. Parties.

PAPER BOOK
( Kindly See Index )

DRAWN AND FIE\D BY:

7 . :}‘ . | 517
DN V \ ]

g

Lucknow: Dated : G C. [ \/Q’YWT‘/\

1?/, 1985,

( GoS.L. VARMA )]375

Counsel for the Petitioner




IN THE HON'BLE HIGH COURT OF JUDICATURE AT AL@AHABAD,
SITTING AT LUCKNOW.

Civil Misce Writ Petition No. ) of 1985 ////
Chet Ram essscces Petitionsre.
Versus _
Union of India & others ceesssse Opp. Parties.
I NDE X.
Sl.No. Context Annexure NoO. Page No.
1. Writ Petition : 1 to 17

26 A copy of the Service record
which was prepared & issued to
the petitioner and chart showing .
the periods of work done. 1 18 to 19

3. Railway Board Circular No. PC=72/
RLT=69/3 (1), dated 12.7.1973,
stating therein that the period
of six months as provided have
been revised and reduced to four
months i.e. 120 dayse. 2 20 to 21

4. A copy Of circular No.E(N3)II/77
/CL/46, dated 27.2.1978 through
which & policy was laid down that
there should be ban on intaking
of fresh casual labours on open
line by the Inspectors except in
emergencies like accident, flood,
breaches etc, 3 22 to 23

56 A copy Of the letter dte 20.5.81
issued by Labour Enforcement
Officer, Lucknow Ministry of
Labour, Government of India, and
a copy of the letter dte 20.5.81
was also sent to the petitionere. 4 24

6o Reply given by the opposite party
noe3 dated 3.2.1982 5 25

Te A copy of representation of the
petitioner dated 17.3,1982 giving
the list of the persons who have
been recruited as casual labourers
after his terminmation, and they
are still under employment. . 6 26

Se A copy of reminder to the OP No.3.
dte 16.4,1982 7 27 to 28

oA
Q\gL\MNWm@U .



Y D G G S G G B S S e G G VS e . i St R D S G S D TED G DD e B WD . qn wns WD Wt WY 90

SleNOo Context

<

Anrexure No.

Vv

.

Page No.

1o.

11.

12.

13.
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A copy of appeal to the OP
Noe2 dated 26.4.1982 made
by the petitioner.

& copy Of letter written by
Sri samar Makherjee (M.P.)
dated 19.5.1983 referring

-therein his previous letters

to Hon'ble Miniséer of Railways,

Governmant Of India.

A copy of letter sent by the
petitioner to Executive Engi=-
neer Northern Railway Charbagh,

Lucknow on 28.1.1983
Affidavit

vakalatnama

1o

Lucknow: dated

29 to 30

31

32 to 33
34 o 35

36

S — s e -G Gn G T e - ot

Gj Q- \f\ci.evm\ﬂ .
{ GeS.L. VARMA ) ‘57"'\’
Advocate,
Counsel for the Petitioner.
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o «
of Article 12 of the Constitution.
S",’J’J“‘_j?~ 2)  That this writ petition is directed for
Matier
seeking Mandamus commanding the opposite parties
to take the petitioner back on duty as casual labour
with effect from 13.6.1981 from which he was denied
employment without following procedure established
under law (as guoted in para 3) end without passing
‘% | any formel order(i.e. oral by the opposite party No. 55)
with all benefits of service as if the action under
N dispute was never taken after calling the records of

the case on the following maln grounds s=

a) Because the petitioner has performed his
duties as casual labour more than years
under opposlte party No. 4 and 5 as such
acquired the status of temporary Railway
Servent, therefore his termination without
fourteen day prior statutory notice as
provided under Rule 149 (1) of Railway
Estahlishment Code Volume I and Rule 2302
read with Rule 2502 of Railway Establishment
Manual)is illegsdl o

b) Because the petitioner's services have been
terminated without following the procedure
established by law and due to this illegal
termination, the livelihood of petitioner's’ -
and his family have so affected that they are

”ﬂ passing their days very hard even without

- 4 : food and minimum necéssities. of life, there~
fore, the termination of pekitioner from his

TR : services is in violation of Article 21 of the

A LN Constitution. °

¢) Because other junior casual labours to the
petitioners are working under the opposlte
party No. 4 and &lso after the termination
of petitioner's services so many casual
labours have been recruited by him and still
working so that the termination of petitioner!:
services 1s in viclation of Article 14 and 16
of the Constitution. :

d) Because the petitioner's services is
terminated without following the Rule 2511,
2514 end provisions of discipline and Appecl
Rules, as such order ofptermination given by
oppodite party NoO. &»ewg 5 orally is 1llegal.

e) Because once the petitioner has acduired the
status of temporary Railway servents the same
can not be taken away and the petitioner
cannot be treated as casual labour again.

~
es0e
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f) Because the opposite party NOonMQNQ/%
hag€ no right to terminate the services
of any employee by oral order or without.
passging any formal order, as such, the
order of termlnation of petitionerts
services 1Is without juridiction.

(3)

g) Because the termination of petitionerts
services is against the principles of
natural justice and service jurisprudence.

Moisdeimne b bide, 3) That the following provisions of law are

cm—
‘6

Fer Petpied applicable in this writ petition which signifies
@ the petitioner's right to evoke the jurisdiction
of this Hon'ble Court under Article 226 of the
<ﬁ Constitution of Indla ¢=

Indian Rallway Establishment Code Volume I ismied b
Government of Indde, Ministry of Rallways (Rallway

Board

Rule 149(1) Termination of Service and periods of
notice '

Temporary railway servants= When a person
without a 1ien on a permanent post under
Government is appointed to hold a temporary
post or to officiate in & permenent post, he

is entitled to no notice of the termination

of his service if such termination is due to
the expiry of the sanction to the post which

he holds or the expiry of the officlating
vacancy, or to his compulsory retirement due to
mental or physical incapacity or to his removal

o _ or dismissal as a disciplinary measure after
R , compliance with the provisions of Clausd (2) of
D Article 311 of the Constitution of India. If

the termination of his service is due to some
other cause, he shall be entitled to one month's
notice provided he was engaged on a contract®for
a definite period and the contract does not
provide for any other period of notice, and to
a notice of 14 days if he was not engaged on

a contract. The pefiods of notice specified
above shall apply on elther side, and steps
should be taken to bring this condition to the
notice of the rallway servants concerned.

Railway Establishment Manu#ls

1- Rule 2501: Definition:-
»14 dR .I‘;q~ﬁ (a) Casual labour refers to labour vhose
, employment is segsonal,intermittent, sporadic

or extends over short pdriods. Labour of
this kind is normelly recruited from the
nearest available soumrce, It is not-liable
to transfer, and the condltions applicable
to permenent and temporary staff do not
apply to such labour.

0004
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(4)

b o - (b) The casual labour on railways should be

employed only in the following types of
cases, hamely s= ’

(1) Steff paid from contigencies except

those retained for more than six months
continuouslys=

Such of those persons who continue to do
the same work for which they were engaged
or other work of the same type £ fonr
more than six months without a break

will be treated as temporery after the
expiry of the six months of continuous
employmente.

(1i)Labour on projects, irrespective of
duration, except those transferred
from other temporary or permanent
employment.

A

N (ii1)Seasonal labour who are sanctioned for
specific works of less than six months
duration, If such labour is shifted from
one work to another of the same type, 8.8.,
relaying and the total continuous period
of such work at any one time is more than
six months' duration, they should be
teated as temporary after the expiry of
six months of continuous employment. For
the purpose of determining the eligibility
of labour to be treated as temporary,
the criterion should be the period of
continuous work put in by each individusl
labour on the same type of work and not
the period put in collectively by any
particular gang or group of labourers.

Rule 2505: Notice of termination of service :z=

» Except where notice 1s necessary under any
2 statutory obligation, no notice is required
' for termination of service of the casual

& Y
=

PRSIy, labour. Their services wlll be deemed tp

Z A0
‘_1 Q— IR Fi? ;:\

] have terminated when they absent themselves
\\ or on the close of the day.

YA Note:- In the case of a sasual labourer who 1is

*R to be treated as temporary after
completion of six months' continuous servic
the period of notice will be determined
by the rules applicable to temporery
Railway servantse

Rule 2302: Termination of service and periods of notice.=-

7 ' (1) Service of a temporary railway servant shall
T ——— be liable to terminzation on 14 days! notice on
“1J C(i,\ 5“\ either side provided that such a railway servant
shall not be entitled to any notice of termin=

ation of his service =

(i} if the termination is due to the expiry
of the sanction to the post which he holds
or the pxpiry of the officiating vacancy
or to his compulsory retirement due to

OODGEO
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Rule 25112
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mental or physical incapaclty or to

his removal or dismissal from service

as a disciplinary measure after compliance
with the provisions of ckguse (2) of
Article 311 of the Constitution of Indiaj

when he is deemed t0 have resigned his
appbintment and ceased to be in railway
employ in the circumstances detziled under
note 2 below Exception II to rule 732 (1)
of the Indian Rallway Establishment Code,
Volume I.

In lieu of the notice prescribed in

this parsgraph, it shall be permlssible
on the part of the Railway Administration
to terminate the service of a railway
servant by paying him the pay for the
period of notice.

The notice of termination of service under
this paragraph should be given by an
authority not lower than the appointing
authomity.

In the case of a railway servant or
Apprentice to whom the provisions of the
Industrial Disputes Act 1947, apply,

he shall be entitled to notice or wage
In lieu thereof in accordance with the
provisions of that Act.

Rights_and Privileges admissible to
Casual Labour who are treated as

temporary after completion of six months!
continuous service :=

Casual labour treated as temporary are
entitled to all the rights and privileges
admlissible to temporary railway servants

as laid down in Chapter XXIII of the
Indian Rallways Establishment Manuale The
rights and privileges admissible to such
labour also include the benefits of the
Discipline and Appeal Rules, Their
service, prior to the date of cogpletion
of six months' continuous service will not,

“however, count for any purposes like

reckoning of retirement benefits, seniority

" etc, Such casugl labourers will, also,

(b)

be allowed to carry forward the lemve at
their credit to the new post on absorption
in regular servicee.

Such casual labour who acduire temporary
status, will not, however, be brought on

to the permanent establishment unless they
are selected through regular Selection
Boards for Class IV staff. They will have
a prior claim over others to permanent
recruitment and they will be considered for
regular employment without having to go
through employment exchanges. Such of

0006
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(c)

Rule 2514 :
(a) (1)

e

(11)

(1i1)

OY
C

A

them who joln as Casual Labourers before
attalning the age of 25 years may be
allowed relaxation of the maximum age 1limit
prescribed for Class IV posts to the

extent of their total-service which may be
either continuous or in broken periodse

(6)

It is not necessary to create temporary
posts to accommodate casual labourers who
acquire temporary status for the conferment
of attendant benefits like regular scales
of pay, increments etc., Service prior to
absorption against a regular temporary/
permanent post after requisite selection

' will, however, not constitute as qualifying

service for pensionary benefitse.

Retrenchment Benefits to Casual Labour :=

Casugl labour employed on Railways, ,
Railway Projects and in Railway Factories
come within the purview of the term 'workman'
under section 2(8) of the Industrial Dispute:
Act, Such labour employed on purely
construction works or projects on the railwg;
would &2lso be included by the provisions

of sub-section (2) of Section 25-FFF of the
said Act, in the term "workman', The fact
that such works may generally be carried on
under a separate set up on Rallways would
make no difference as regards the labour
employed on such works being governed by
sub~section 2 of Section 25=FFF,.

In the proviso to clause (a) of Section 25-F
of the Act, it 1s provided that no notice

of retrenchment shall be necessary if the
retrenchment is under an agreement which
specified a date for the termination of
service. In accordance with this proviso,
therefore, a direct written communicstion -
to the worker will be necessary, whereve?

he is appointed for a specific period.

For the purpose of Section 25~F, the period
of 6 months mentioned in clause (b) of the
said Section should be related to half the
number of days mentioned in Sectlon 258
namely 3 120 days. Thus, service rendered

in excess of 6 months with a minimum of

121 working should entitle a worker compensa-
tion for the whole year. If he has rendered
more than six months service but has not put
in gctual work for 120 days, he would not be

~entitled to any compensation for the period

served by him over =nd abour completed year(s;

The total service rendered by a casusal labour
under different subordinates working under

a District Officer-in=~Charge or a Divisional
Personnel Officer or a Personnel Officer

.007



(7)

should be counted for purposes of
giving the worker retrenchment benefits
under Section 25sF or Section 25-FFF

of the Industriel Disputes Act, as the
case may be,

(v) A worker who is employed directly on
a Railway as a casual labourer formore
than 240 days in the preceding twelve
calendar months on a construction work
or a project which has been going on
for a period of more than two years and
who will be retramched will be entitled
to be paid compensation in respect of
retrenchment at the prescribed rates for
every completed year of service or any
part thereof in excess of six months under
Sub=section (2) of Section 25-FFF of the

. Industrial Disputes Act, 1947, if

~ he satisfies the other conditions lald

down in that Acte. '

o

(vi) A worker who is employed by the Railway
Administretion as a casual labour
for more than 240 days in the preceding
twelve calendar months on other than
a construction work or a project and to
vhom the provislons of section 25-FFF
of the said Act do not apply, will be
entitled to be pald necessary compensation
for retrenchment for every completed year
of service or any part thereof ln excess
of six months under Section 25=F of the
Industrisl Disputes Act, 1947 if he fulfil
the other conditions 1l=zid down in that
Act.

(vii)In terms of the provisions of clause (2)
of Section 5 of the Payment of Wages Act,

"y "~ 1936, read with the revised definition
y, of Wiages® in clause (iil) of Sectdtpn 3
I : of the Payment of Wages (Amendment) Act,

1947, retranchment compensation where due
to a worker under the Industrial Disputes
- Act should be paid before the expiry of
the second working day from the day on
which his employment 1s terminated.

Article 14 of the Constitution of Indias

Article 14: Equality before law.-

The State shall not deny to any person
equality before the law or the equal
protection of the laws within the
territory of Indla.

Article 16 of the Constitution of India =

Article 16 s Equality of opportunity in matters of
public employmente=-

~

(1) There shall be equelity of opportunity
for all citizens in matters relating
to employment or appointment to any
office under the State. 5
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(2} Yo citizen shall, on grounds only
of religion, race, caste, sex, decent,
place of birth, residence or any of
them, be ineligible for, or discrimiw
nated agsinst in respect of, any
employment or office under the State.

(3} Nothing in this article shall prevent

Parliesment from making zmy lgw
- prescribing, in regard to & class or

classes of employment or appointment
of an office under the Government of,
or any local or other authority
within, 2 State or Union territory,
any redquirement as to residence within
that State or Union territory prior
to such employment or appointment.

(4) Nothing in this article shall prevent
the State from making any provision
for the regervation of appointments
or posts in favour of any backward
class of citizens which, in the

e opinion of the State, is not adequate~-
ly represented in the services under
the State.

(5) Nothing in this article shall affect
the operation of any law which
provides that the incumbent of an
office in connection with the affiirs
of any religious or denominationsl
institution or any member of the
geverning body thereof shall be a
person professing a particular
religion or belonging to a particulsar
denomination. :

article 21 of the Constitution of Indize

Article 21: Progection of life and personal
liberty.- :

No person shall be deprived of h%ﬁ
life or perscnal liberty except
according to procedure established
by lawse

4)  That the petitioner was initlally recruited
as casual labour Khalasi by the opposite party
No. 4 with effect from 18,11.1874 shown ln the
service record issued by the authorities.

A tfue copy of the service record which was
prepared amd issued to the petitioner and chart
showing the per$ods of work done 1s therewith
attached as Annexure No. 1 to this writ petition.
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5) Thet the petitioner was continuously working
with hard labour and punctuslity but on 13.6.1981

the opposite party Noe. & refused to take back-the
petitioner on dutyg without assigning any reason

and any specific order of termination or retrenchment.
The statutory period of 14 days prior notice for
termination of petitionert!s services have not been
glven as provided in Rule 149 (1) of Railwsy
Establishment Code and Rule 2302 and 2505 of

Railway Establishment mannual, which 1s necessary

for termination of temporary Railwey Servante.

6) That the petitloner continously worked under
the Qpposite party No. 4 and § with effect from
18.,11.74 to 13.6.,1981 but the period with effect from
15.,12,1975 t0 5:9.1978 and 1.1.1279 to 17.12,1979

'have not been shown in the chart because the work

record of this perlod is not available with the
petitioner. Petitioner completed more than 6 years
in his service and became temporary railway servent
and his services could not be terminated without

following the procedure established under lawy @z ©

snek the

7) That the petitioner continucusly worked under
the opposite party No. 4 and 5 more than years

as such he acquired status of temporary Rallway
savents in view of the provisions contained in

Rule 2501 of Railway Establishment Manual which is

7

as followsse

® Such of those person who continued to do
the same work for which they were engaged
or other work of the same type for more
than six months without a break will be
treated as temporary after the expiry of
six months continuous employment. *

) .00100
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It 1s relevent to state here that the period :S

of six months as provided above have been revised
and reduced to four months i.e. 120 days vide.
Railway Board Circle No. PC~72/RLT-69/3(1), dated
12,7.1973. A true copy of this circular is
attached as Annexure No. 2 to this writ petition.

8) That in para 3 of (Annexure No. 2) above
circular the Raillway Board directed as follows H

"It should also be ensured that no casual

labour is prevented from working on a job

so as to deprive him earning the status of

a_temporaxy Railway Servante"

9} That according to provision/Rule 2501 of
Rallway Establishment Manual and Annexure No. 2
Rallway Board's circular.and other relevant
provisions mentioned in para 3 of the writ petition,
the petitioner got the status of temporary Railway
servant and hls services could not be terminated
without following the procedure established under
lew and elso on attaining the status of temporary
railway servant he became entitled to the beneflts,
rights and previllges as given in Rule 2302, 2511
and 2514 of Railway Establishment Menual. |

10) That the petitioner was empioyed and
pérformed his duties under opposite party No. 4 and
5 for masonry and concrete work for construction
of Railway quarters, offices and workshop building
and also in repairing of Railway buildings which
are still continuing and casual labours who were
recruited after the termination of petitioner's
services are still working and the petitioner

oeello
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had continued to do same type of work with effect

(11)

from 18.11.1974 as such the petitioner was not

recruited to work in any project or short term

or time bound worke.

11) That the opposite parties have denied thiséé
right to employment of petitioner at the time

even when there was no expirjr of m’i sanction

to the posts from which he was terminated and the
vacancles agalnst which he wgs employed has not
been expired as such the opposite party No. 5 had
no cause to deny the employment to the petiltioners.

He was not employed upto definite period under

any such contract.

12) That the petitioner after his termination

from services with effect from 13.6.,1981

without passing any formel order and glving aﬁy

14 days period notice as provided under Rule, preferred
several representations to the concerned superior
suthorities in a bid to secure justice, getting his
employment and to know the reason behind the

arbitrary denisl of employment bynggg opposite pagty

No. 5 but all proved in vain and/officer of the
Railwgy administration did anything in this matter.

13) That the opposite parties has mzed & isamed

a circular No. E(NG) II/77/CL/46, dated 27.2.78
through which a policy was laid down that there
should be ban on intake of fresh casusl labours

on open line by the Inspectors except in emergencies
like accident, flood, breaches etc but inspite of
this circular the opposite party No. 5 has

terminated the services of the petitioner and

0.00120
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(12) , jj;;o
recrulted fresh casual labours which is illegzl
and agsinst the spirit of said policies of
Railway administration. A true copy of circular
1ssed by the opposite party No. 1 dated 27.2,1978

1s attached as Annexure No, 3 to this writ petition.

14) That the petitioner!s services has been
terminated by the opposite party No. 5 only due

to reason that he submitted his representation to
the Labour Enforcement Officer, Lucknow, Ministry
of Labour Government of India for getting the scale
of temporary Railway Servant on 27.4.1981 and in
reply of his representation, the labour enforcement
Officer, Lucknow send a letter to the Senior Civil.

Engineer (Construction) Northern Railway, Lucknow

and a copy of the same was &lso send to the petitioner.

A true copy of the letter dated 20,5.1981 1ssued by
Labour Enforcement Officer, Lucknow Ministry of
Labour, Government of India 1s attazched as

Annexure No., 4 to this writ petition.

15) That after receiving the Annexure No. 4,

the opposite party No. 5 terminated the services
of the petitioner without issuing any 14 days
prior notice of termination and passing any formel
order of termination i{:;by oral order, which is

against the procedure established under lawe.

16)

from his services send several representations

That the petitioner aféer, the termination

to the opposite parties. One of reply given by

the opposite party No. 3 dated 32,1982 is herewith
attached as Annexure No. 5 to this writ petition.

e00ld
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The petitioner send his reply of Annexure
No. 5 alongwith attested coplfes of service card
on 11.2.1982 to the opposite party No. 3,

but no action or heed was made to above representatior

17)  That shereafter the petitioner came to
know that seversl persons have been recruited
as casual labourers after his termination and
they are still under employment, he then send
a letter dated 17.3.1982 giving the list of

the persons. A true copy of the letter dated
17.3.1982 1s attached as Annexure No. 6 to this
writ petition.

18) That the petitioner send a reminder to
the opposite party No. 3 on 16.4.,1982 and

thereaféer he send an gppeal to the opposite
perty Noe. 2 dated 26.4.1982. A true copy of

reminder to the opposite party No. 3 dated

16.4.1982 and appeel to the opposite party No. 2
dated 26.4.,1982 1s herewith attached as Annexure
No. 7 and 8 respectively.

19)  That when no any action was taken by the
opposite parties No. 2 to 5, then the petitioner
persuade to Sri Samar Mukherjee, Member of Parliament
(CoPoI (M) group in parliament) regarding his

grieviences and submitted a representation to him

~and in persuant to this Hon'ble Member of parliament

Samar Mukherjee has also writtenh letter referring

therein his previous letters to Hon'ble Minister

of Railways, Government of India but no eny action

has taken till date. A true copy of letter

written by Srl Samer Mukherjee (M.P) dated 19.6,83
coold
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Ann, Noe © iIs herewith attached as Annexure No. 8 to this
19,6,89. Safalyy W L
writ petitioug .Skn %umﬁw tbagﬁdmg,

et

20)  That in the month of January 1983, the

(

petitioner came to know that some regular
vacancies of labours exist under the control of

opposite parties somewhere out of Lucknow,

)’ then he agailn send a letter to Executive Engineer

v Northern Railway Charbagh, Lucknow on 28,1.1983

“\\ A true copy of letter dated 28.,1.1983 is attached
Ann. No. 10 As Annexure No. 10 to this writ petitim{olwﬂ"”'i“l‘f/e
T28.1,1983 fk"‘ G e pfptomeriill tocley P

21) That the petitioner's services has been
terminated while his juniors are still working

on thelr posts,without passing any formal order
and following the procedures established under
law provided in Rule 149 (1) of Railway Esteblishment
Code Volume I and Rule 2302, 2505, 2511 and 2514
or Rallway establishment Code, therefore the
fermination of petitioner's servicés‘contrary to
law and affects the lédvelihood of the petltioger
and his family members as such the termination of
petitioner's service is in violation of Article
14, 16 and 21 of the Constitution of India and

e el e is abinitio void.
G‘i\’c’tmxzz’zsﬁ - 22} That in the circumstances detalled above,
) the petitioner having no other alternative
\_'L equally effective and speedy remedy, seeks to prefer
——(/l‘ Q {\H the writ juridication of this Hon'ble Court on

the following amongst other grounds :=

0..0150
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GROUNDS

Because the petiticner has performed his
duties as casual labour more than years
under opposlite party No. 4 and 5 as such
acquired the status of temporary Railway
Servant, therefore, his termination without
fourteen days prior statuory notice as
provided under Rule 149 (1)of Railway
Establishment Code Volume I and Rule 2302
read with Rule 2502 of Railway Establishment
Manual is illegdl.

Because the petltioner's services have been
terminated without following the procedure
established by law and due to this illegzl
termination, the livelihood of petitioner's
and his family have so affected that they
are passing their days very Hard even without
food and minimum necessitles of life, there=
fore, the® termination of petitioner from his
services is in violation of Article 21 of the
Constitution.

Because other junior casual labours to the
petitioners are working under the opposite
party No. 4 and also after the termination

of petitioner's services so many casual
labours have been recruited by him and still
working so that the termination of petitioner's
services is in vilolation of Article 14 and 16
of the Constitution.

Because the petitioner'!s services 1s
terminated without following the Rule 2511,
2514 and provisions of discipline and Appeel
Rules, gs such order of.termination given by
opposite party No. et 5 orally 1is 1llegal.

Because once the petitloner has acquired the
status of temporary Railway servants the same
cannot be taken away and the petitioner
cannot be teeated as casual labour again.

Because the opposite party No. @witd 5
have no right to terminate the services
of any employee by oral order or without
passing any formal order, as such, the
order of termination of petitioner's.
services is without juridiction.

Because the termination of petitioner‘s

services 1s against the principles of
natural justice and service jurisprudencee.

* .C16
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. 23) That aforesaid these illegalities are

apparant on the face of the record, hence
resulted in substantial injury and failure

of justice, therefore, the petitioners are
entitled to a writ of mandaums commanding

the opposite partigﬁ)to take the petitioner
back on duty with effect from 13.6.1981 from
which he 1s denied employment with all benefits
of service as if the actioh under dispute had
never been taken after calling the record of
the cases The petitloner is also entitled

to for the cost of the writ petitioner zmiy
end any other rellef which this Hon'ble Court

deems fit and prOpér.

PRAYER

WHEREFORE, it 1s most respectfully
prayed that this Hon'ble Court may kindly
be pleased to @ !

1) issue a writ, order or direction in
the nature of mandamus commanding the
opposite parties to take the petiticper
back on duty with effect from 13.6.19€1
from which he was den%ed employment
with full back wages and all the benefits
of tkgii services as if the action
under dispute had never been tzken
after calling the record of the case.

1i) issue any other order direction or
writ in the circumstances of the case
as this Hon*ble Court deems fit and

propere.

.0ol?
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11i) the cost of the petition may kindly
be awarded to the petitioner.

(G.S.L. VARMA)
ADVOCATE
COUNSEL, FOR THE PETITIONER

i
"—'?;7(\\ i \ H‘ Lucknow-
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BZTPORE THE HON'ELE HICH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW BENCH, LUCKNOW. :
’ ;f%i

Civil Misc. Writ Petition no. of 1984
Chetram ss0cseace Petitioner
Versus
Union of India & Others teceea Opp- Partiese

Znnexure Noq(\l

Particulars to be filled in on first appdintmente

84501 v
PHOTOGRAPH N
Sde/~
Stamp- Inspector of Works(Construction)
Northern Railway,
Rohtak Bhiwani Rail Link B.G.
Bhiwani Junction.

Name in full seee ® Sri CHET RAMucosoo
Father's Name eess She BHAGHATTI PRASAD ssese
Scheduled Caste Or NOt ceeeseNO seeonne

~ Signature & Designation )

[0
of Subordinate Incharge ) ""'Sd/" lallqu'(o

Stamp~ Inspector of Works (Constructi

on)
Northern Railway,
Rohtak~Bhiwani Rail ILink B.Ge
. BHIVWANI JUNCTION.

Personnal details to be fileed on first appointmente.

~

l. Name in full (in Block LetterS) ees SHe CHET RAMaase-
2. Father's Name «..5he. BHAGIATI PRASHADQ eees
3. Date of Birth eeveeel1961104%cecncees

4, Ace at initial casual employm@t eeceel9nlladO—.0cee

5 Educational qualification .. Basily read & write Hin€ie..

6« Peronal marks of .
{dentification. (i) Cut mark on left hande

Y(ii)cut mark on right lege.
7« Nature of Job on initial employmentss..Casupal Khalasie... .

8« Permanenent address es..eVillage Sadlwa secee

Post Office PeOe KasSCleoso

Police Station Motaly

Tehsileseoe v

District & Statees.s Kheri Lakirpur

(UP.)

9¢ Name in full of heire...Smte Santi Devi
10. RElatiOnSbipo PP oMOtherov seceese

doesse

11. Permanent address of heir eee same as colUnmn Secesce

Signature of LeT.I.
Attested. of the Casual labour.
Sa/ —
Stamp- ION(C)BHK/JN,
Contdo o s ﬁ20



O

Note :- Absent 10.9.78, 11.9.78, and

,
RECORD OF SZRVICE AS SASUAL LABOUR e
¢ 4 Date of initial employment eeeceel801161974¢ecacsos
Period of Employment. Nature of Sige & Designe of
™~ —assignment Supre. with date.
From s i
18&11.74 2742475 Ty.Khalasi l Sd/_
WeKhalasie | Stamp
Under medical treatement wee.f { Inspector of wWorks
2842475 7e3e75 “ 8 dayse g {(Construction)
. + Northern Railway
843475 11.6.75 Eé%hﬁiéii ! Rohtak-Bhiwani Rail
alasie. .
_ X Link
\({ . ~1806o75 2906075 Khalasi i B.G
‘ 2447475 289475 -d0= H e \
. . v BHIWANI Junction
2909.75 14012075 W.Khala51. . i Sd/_- - 9/1r7>f
”\\ 649478 14~10-78 Khalasi Y sa/-
’ . ] Stamp- P.W.I(C) Spl.
18010078 8.11078 KhalaSl : % . NoRlYQ BTT
14

.2409978 = 3,days.

27.11.78 3.12.78 7 ‘dayse X S8/~ 14.12.78
19-12,78 30.12,78 12 dayse I Stamp~ I.C.W.Constructi
on
NeRly., BHATINDA,
et e zzeoms oy s
i e Y Stamp-Permanent Way Ins.
NeRlye. Jaullanéhar
Chawani.
1.5.80 24,7480 = K5 days Sd/~
Stamp :
Permanent Way Inspector
N.R., Ludhiyana,PdI1/LDI
27+10.82 30.10.80 = 4 days
\Y 14.11.80 4412480 = 20 days
15=12,80 13.1.81 = 26 days. (absent four days)
Sd/~ 31.1.81
Stamp=-
Inspector of works (Censt.
\ Bye pass line N.Rlye,
Y . Ludonow,
. 703081 14,3.81 Khallasi = (08 days.
. 16.3.81 14,4.81 Khallasi = 30 dayse
- 1544481 14,5081 Khallasi = 30 dayss ‘
.- 1545481 13.6.81 Khallasi = 29 "A" one dave
s 3 Sd/~ IOW/C-III
NeReLKO A
S3/ - 24/6{%]
Total Noe. of days = 847 dayse.
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BEFORE THE HON'BLZ HIGH COURT OF JUDICATURE AT ALLAHABAD

Q' “\ ’ (e, ™ T
\ LUCKNOW BENCH, LUCKNOW &! ¢
Civil Misc. Writ Petition Noe of 1984
Chetram seeses Petitioner
Versus '
Union of India & Others teesae Oppe. Partiese.

Annexure Noe(3)

Copy of Railway Board's letter No. PC-72/RLT-69/3(i)
dated 12.7.73 addressed G.Ms/I.Rlys and others,

_ eececes
Subject:~ Employment of Casual Labour on Railways
‘\J’ v dekk bk Fok
The Railway Labour Tribunal-1969 which was appointed
— by Government under the permanent negotiating machinary
\ dealing with the demands in regards to which agreement coulc

not be reached between the Railway Board and the organised
labour, was inter-alia made the following recomméndations
in respect of theeissues relating to'casual labour :-

"4.26 (4) (i) the period ?f max.surprice
for earning of Ty. staff should be fixed at 4 months
instead of 6.

¢

4,26 (4)(ii) If casual labour is engaged on works
which automatically expired on 31lst March the
continuity of the service shall not be regarded as
broken if the sanction for that work is given
subsecguently and the same casual labour is employed
to finigh the work provided further that no casual

y’ labours. shall be prevented from working on such job

Py so as to depriving him from earning their status

of a temporary Railway staff. "

2. The Government has accepted the above recommendations

of the Tribunal and accordingly it has been deci%sd by the

o Railway Board that casual labour other than those employed

on projects should be tregted as temporary after the expiry

of four months continueous employment instead of six months

as at present laid down in Board!s letter No. R(NG)-50

CeLe1l3 dated 22.8.67 as ammended from time to time and

incorporated under para 2501 (b) (ii) and (b) (iii)

of Chapter XXV of the Indian Railway Establishment

Mannuale

“AQ ) ceee2
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It has also been decided that the casual labour

is engaged on works which automatically expired

on 31st March, there should be no break in his
service providzad that sanction for that work is given
subsecuently and the same casual labour_is employed
to finish the works It should also be ensured that
no casual labour is prevented from working on

a job so as to deprive him an earning the status of
a temporary Railway servante

The necessary correction slip to chapter XXV of

Indian Railway Establishment Mannual in accordance with

the decision contained in para (2) above will together.

S3/- 0.D.Sharma
DDZ (RLT)
Railway Boarde

Trile CoOpYe
[ ]
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N LUCKNO:! BENCH, LUCKNOU - ;ft>’
gys
Civil Misc. Virit Petition Noe of 1984,
. Chetram ' seease Petitioner
Versus

Union of India & Others evsses Oppe Partiese.

Annexure No JL)

Government of India
Ministry of Railwayss
(Railway Boarad)

Noe. EANG)/II/77/CL/46 New Delhi, dated 27.2.1978

A

- - The General Managers
'\ All Indian Railways
CLN DLi AND ICH

The Director General, ReD.S.0¢ Lucknows
®

Subject:~ Decasualisation of Casual Laboure.

In continuation of the instructions contained
in Railway Board's letter No. E(BG)II/74/CL/27 dated
20641974, the Ministry of Railways have decided that
the following further steps be taken to effect
decasualisation 3~

1) In addition to the location mentioned in the above
craot=2d letter, cadre review should bd made in the
establishments of the Inspectors in the Civil

\?{ Engineering, Signal and Bridge Maintenance so that
- regular posts are creat=d where casual labour
« sanctions have existed for thrze years or mOree
2% A committec of Additional heads of departments
including Addine Chief Personal Officer, Addi.F.A.
and the Addle. Heads of the department should be in
charge of this cadre reviewe.

2) There should be ban on intake of fresh casual labour
on open line by the Inspectors exceot in emergencies
like accidents, floods, breaches ctcs, As far as
possible, casual labour whose work is coming to an
end in one unit should be divertad against reguirs-
ments of new ELR sanctions in adjecent units. ilhere
a situation arises shwere none of the serving

casual labour are willing to go for a new job for
which ZLR is sanctioned, fresh recruitmets should

then be only on the personal orders of the Divisional
Superintendent.,

I"
aseté
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The present arrangement of Inspectorwise seniority
will, however continues. Thud casual Labour
deéverted from one unit to another will rank as
junior most in the new unit for purposes of

. seniority and retrenchment.

3e On Projects, however, the XEN will be the unit
for retrenchment wﬁich would reduce to a great
extent the hardship now being experisnced in
inspector wise retrenchmznte.

S3/= (X.N. Kapoor)

‘_ji;;;\\ Deputy Director, Establishment

) Railway BRoarde
AR T

True Copy

b -4,“_-,;'!,;,'“:-3?5;“
5_‘ N

o4/ 167.
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 LUCKNOW BENCH, LUCKNC.i. A
- P
Civil Miscs. Writ Petition Noe. of 1984

Chetram

L B BN )

Petit ioner
Versus
Union of India & Others cees csoe Oppo Parti‘es

annexure No.(Y)

A Gv@lC

h o
9 HTE,, STV oW
TIYaae, aeTas

_\/ TETTH |
T, F. 2. /45/1/81 20 Hs 1981
_ YT ¥
drfrae fafae g6 fage § faafoT §
. IT¢ 3, eTAS |

fasTg @ off YAvTH gF FTIEAT ATE Gy oWT o7 8u7 Tad
TTH GeT T FTT e 7 TeaT ST |

TETEY, |

FTETeT HHATYT STOT JTeTa AT o e
27/4/81 &7 ¥5 g §TeTa oeo g7 T sear & To
JUTTaT AT T mm(fﬁamamqsaﬂmm*ﬁaﬁ

ot aTgd ¥ aguTY ufs € YT ¥g et ar 3= @y T
S FTETT JETT &R |

m'ﬁm'“rwémﬁa‘réﬁ‘ﬁsﬁmfmﬁ&ﬁmﬁwﬁ?

¥TAE 1Y,
57 e ATETeTeT §agTa]
TETHS |
A g‘ﬁcrﬁrﬁr o7 WRTH GTRT 7T ETATH gt ¥
635«, g!‘“ J0 41, frav "a FTATAT, %”C’QF{ g7y, WETAS |
~\§:ﬁi§;(,
go/ ¥4 TayTIv
1 90 §O FO ¥} TS

:’I Q) 20/5/81
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Civil Misc, Writ Petition No. of 1984 /fgé
Chetram e do oo Petitioner
Versus

Union of India & Others ceces Opp. Parties,
\{f Annexure No, (5)
H~\\ Regd. A/D.
NORTHERN RAILWAY G.L. 19

Genl. 99- Large

Divisional Dffice,
Lucknow,

No, 220-E/IID~-A (LKO).
Dated : 3/2, 1982

Shri Chet Ram,

"\‘L S/O BhaQWati Pdo'
C/0 Ghanshyam Tewari,
— House No. 41,

River Bank Colony,

Lucknow.

Ref:~ Your fepresentation dated 20,7.81 to
Railway Minister.

Please refer to this office letter of even

No.,, dated 12.1.82 ané furnish your full working

period under each IOWs alongwith a certified copy
. of your casual labour c-rd if any available with you
to enable this office to take further action on

ﬁ _ your representation,
Sd/- Chandulal

For Divisional Personal Officer
Lucknow,
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LUCKNOW BENCH, LUCKNOW \é) /ﬂ

oA Civil Misc. Writ Petition No. of 1984 rs
Chetram : sebseccces Petitioner
Versus
Union of India & Others ceceoe Oppe. Parties

Annexure No, (6)

. The Divisional Personnel Officer,
: Northern Railway, Hazratgani,
Lucknow.
- \ Attention ¢ Mr, Chandu Lal, APO
Sub:~ Prayer for re-instatement to my service.
) Sir,

This %s %o continuation of my mrevious letter to you
aloncwith cornies of the Service Card etc..I be~ to submit
before vou tbhat I have been given to know that the following
junion persons have been engaged in the reilwe¥y service under
the PWI/N,Rly/Lucknow and they are also being continued in
their sérvices, whereas the anrlicant is not be*ng re-instated
to rmy service despite my renresentation for re-instatement

“eing mending before the Railway,

Under the circumstancas, I would vray to vour goodself
- to kindly arrange my immediate re>instaterment to my service
in place of one of the Juniors now being continued in service
under the PWI(I)/N.Rly/Lucknow. The names of the Jiunior

Date of avnointment.

1, Shri Moti Lal, S/o Shri Sita Ram Khalasi 25.9.8"
2., " Basant Lal " u Ram Sunder, .Gangnan =do-
3. " Laurik " " %uddhﬁ, Gargman -d0-
4, " Lalloo " " Jhalar, Ganoman -do~
5 " Ram Narain " " Aushan, Gancman ~do-~
6. " Baul " " Khugal 11.10,.80
7o " Sukuri " " Pancharm 25.9.80
8. " Chintzmani " " Shambhooji 27.5.80
9. " Sarwan Lal " " Renrali 4,7.,79
, 10. ™" Janardhan " " Rama Nand 7.11,7¢

Thanking vou in anticipation,
Yours feithfully,
Sd/~ (CHET RAT)
Lucknow, Dt/ 17/3/1982 Ex.Ganoman, PVI(I)/17.Rly.Lucknow
Lucknow - 226 011 (T.Z2.)

Cony forwarded for further necessary action o :
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¢
Chet Ram . eeecese Petitioner ,1§§//
| Versus
Union of India & Others _ csecse Opp. Parties

- Annexure No. (7)

To
The Divisional Personnel Officer,

Northern Railway,
: . DRM, Hazratganj,

Lucknow.,.

\Q Attention :- Mr, Chandu Lal.

Sub:- Re-instaterment of the undersidgned _
representationist.

Ref:= (i) Your letter No,220-E/IID-A(LKO) dt.3.2.82
(1i) Your letter No,220-E/ITD-A(LKO) dt.12.1.82
... ., {(not received) ,
(iii) My application dated 8.4.,1982,

Sir,

With reference to your agbove quoted letter,
as desired, a copy of the Service Record of the
casual labour service under different supervisors
is sent herewith afresh for favour of your kind

information, perusal and record.

3¥' You are earnestly requested to kindly order
r—n for my early re-instatement iﬂ‘my capacity under

[

W N\ﬁb %, any supervisor of your Northern Railway, because
o o £y

!the poor representationist is so poor that he is
aced with acute financial problems and in case he
. fis not re-instated to his service of any typé, he
hall have to starve without meal and die in
starvation.

An early favourable orders for my re-instatement

A is prayed for.
’EW?;szf( is prayed for



0

Thanking you in anticipation.

Yours faithfully, 436

Sd/- (CHET TaM)
S/0 Bhagwati Pd. Ex. Casual Labourer

Dated : 16.4.1982

Note:-~ Attested copy
of Service Card submitted
on 11.2.1982 in CR/Section,
Testing copy No,04501

PS:- Kindly note my changed address for.
addressing letters to me
Qr. No., C-73/3 Manak Nagar (RDSO Coldny)

Lucknow 226 011 (U.P.)
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\ N,
SN Civil Misc, Writ Petition No, /1984, | /EEQ/%/,
Chet Ram cecsesse Petitiocner
Versus
Union of India & Others sesecsees Opp. Parties

ANNEXURE- (8)

! Registry N0.1119 dt.27.4.1982
(Lalbagh, Lucknow)

To,

Mr., Chandu Lal, A.P.O.,
Northern Railway, DRM Office,
Hazratganj, Lucknow,

Sub:- Appeal to the Railway Management
for immediate re-instatement in
my -service, '

Sir,

I most respectfully beg to lay before you the
following facts for favour of your kind consideration
and ordering for my immediate re-instatement to my
service in places of my juniors who are being continued
in service ignoring my claim for continuation in service
of the Railway. .

Sir, I would ldke to reiterate that I have put in

SRR " thelongest service in the Northern Railway in one capacity
or the other (longest in the Engineering Department under
. .\ Permanent way of Inspector). As a result of my longest railway

8 servlice, I have been over aged now and spent the best part
of my life in the serwice of the Northern Railway, and
at this stage of life I remained no more eligible for
securing any service in any other department of either
Central or State Governments. Despite my all sincerety
I failed to secure a service in the Private Industries
also.

I like to apprise you further that I am presently
only surviving at starvation and I am beihg failure to
earn my two ends meals also, If I am not immediately
re-instated to my service, I am certain to die at starvation
and I would not have justice against the injustices met
with me by the Rail Management., . !

Contdeececececoceal
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BEFORE THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW BENCH, LUCKNOW

«

<

Civil Misc,. Writ Petition No. of 1984 Y

.Chet Ram ’ escecece Petitioner A/
- &
Versus: )
Union of India & Others eeess Opp. Parties.,
ANNEXURE=(9)

SAMAR MUKHERJEE Eblem of Phones: (384806)
MEMBER OF PARLIAMENT Govt. of India (385338)

(LOK SABHA)

Leader : - 12, Windsor Place

C.P.I (M) GROUP IN PARLIAMENT NEW DELHI-~110 001

-

D.OINo. SM/1068/F-2/82 | Dated 19.6.1982

Dear Shri Sethi,

~ This has a reference to my letter No. SM/1949/F-2/81
dated 4.11.81 acknowledged vide letter No, MR-13083-A-S1
dated 24.11.81 by your predecessor, regarding the case
of retirement of Shri Chet Ram, ex.,Casual Labour, N.,Rly.

I am again enélosing a copy of Shri Chet Ram's
representation dated 18,5.82 against his illegal
retrenchment and continued denial of reinstatement. He
was retrenched from service without any reason after he
had put in nearly 7 years of continuous service and some of
his juniors have been continued in his place. Such raw
deal to a Casual labour is in violation of Railway Ministry
assurances and instructions on casual labour given in
the Parliament. I would request you to kindly cause an
early decision to reinstate Shri Chet Ram.,

~

With regards,

Yours sincerely,

sd/~
Encl: As above (Samar Mukherjee)
She P.,C.Sethi,
Minister of Railway, cc: Sh., R.K, Mullick,
Govt. of India Qr.No., C~73/3, Manaknagar,

New Delhi-l. Lucknow - 226 011
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: at starvation, I shall die in front of the residen¢ of
M the Divisional Railway Manager of Northern Railway,
Lucknow Division, Lucknow, andthe Railway Administration

I would also 1like to mention that if I ém'to die i%;;
would be totally responsible for my death. /é%gn\

Thanking you in antici?ation,

Yours faithflully,

Sa/-
(CHET RAM)
’ Ex-Gangman, PWI (I)/N.Rly.,
‘{) Lucknow,

\\ Lucknow,
Dated/ 26,4,1982

Copy to: General Manager Northern Railway
Baroda House, New Delhi,

for information and necessary action,
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BEFORE THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
' LUCKNCW BENCH, LUCKNOW ‘

. U
Civil Misc. Writ Petition No. of 1984 /.. . ig \

.Chet Ram cccase Petitioner fk

| &1
Versus: '
Union of India & Others eeees Oppe. Parties.
ANNEXURE=(9)
SAMAR MUKHERJEE Eblem of Phoness ' 384806)
MEMBER OF PARLIAMENT Govt. of India (385338)
(LOK SABHA)
Leader : - 12, Windsor Place-

C.P.I (M) GROUP IN PARLIAMENT NEW DELHI~I10 001

D.OINo.  SM/1068/F=2/82 ' Dated 19.6.1982

Dear Shri Sethi,

~ This has a reference to my letter No. SM/1949/F-2/81
dated 4,11,81 acknowledged vide letter No. MR-13083-A-81
dated 24.11.81 by your predecessor, regarding the case
of retirement of Shri Chet Ram, ex.Casual Labour, N.Rly.

I am again enélosing a copy of Shri Chet Ram's
representation dated 18.5.82 against his illegal
retrenchment and continued denial of reinstatement. He
was retrenched from service without any reason after he
had put in nearly 7 years of continuous serviqe and some of
his juniors have been continued in his place., Such raw
deal to a Casual labour is in violation of Railway Ministry
assurances and instructions on casual labour given in
the Parliament. I would request you to kindly cause an
early decision to reinstate Shri Chet Ram.

~

With regards,

Yours sincerely,

sad/-
Encl: As above (Samar Mukherjee)
Sh. P.C.Sethi,
Minister of Railway, c¢cs She R.K, Mullick,
Govt, of India ‘ Qr,No. C~73/3, Manaknagar,

New Delhi-l. Lucknow - 226 011t
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- existing on date whether at Lucknow or at outside Lucknow.igz;
If necessary, I am prepared to proceed to outstations also
provided I am given the facilities of passes and Ta etc, /e;—
for undertding the posting. Further, be€ause I had [
already accrued entitlement to my regular temporary railway
servantship a long back, but I was denied of the same, '

1 may now be appointed against one of those regular
vacancies treating me regular in service for all purposes.

Cnce more, I pray to your kindself to re-instate
me to my service the earliest pbssible, as 1 hawe reached
to a saturated point now and I f£ind my survival a next
impossible factor without immediate re-instatement to my

service against one of the existing vacancies any where
else. ’

Yours faithfhily,

8d/~ (CHET RaM)

'S/o Bhagwati Prasad,
Casual Khallasi, N.Rlye.,

Lucknow: Lucknow.
Dated : 28,1.,1983

M&nak Nagar, Lucknow - 226 011
(Uttar Pradesh).
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BEFORE THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW BENCH, LUCKNCOW

\V

Civil Misc. Writ Petition No, of 1984 ) S
Chetram . cccessse Petitioner
Versus /{%
Union of India & Others essees Opp. Parties

ANNEXURE No. (10)

i

To,

The Executive Engineer,
Northern Railway,
Charbagh, Lucknow.

The Assistant Engineer-II
Northern Railway,
Alambagh, Lucknow,

Sub:- Request for re-instatement to service
against regular vacancies outside Lucknow.

Sir,

I have been given to understand that socme
regular vacancies of labours exist under your administrative
control some where outside Lucknow and you aregoing to ‘
till up those vacancies earlye.

Sir, you are already aware that I had been working
as a casual Khallasi in Northern Railway and I had put in
for more than 120 days continuous service on different
spells, But I had not been treated as temporary railway -
servant, nor I had been given the attendant benefits of
the temporary railway servants an time during the entire
service under the Northern Railway. To the contrary,

I had been retrenched arbitrarily and illegally, and my
juniors have been retained in sérvice and they are being
continued in service ignoring my regularisatione.

However, I would request you to kindly re-instate
me to any railway service against any of the vacancies

Contdﬁ.........z
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LUCKNOW BENCH, LUCKNOW

Civil Misc. Appn. No.

Chet.R . e0 0o,
Versus-

Union of India & Others essce Opp. Parties
AFFIDAVIT

Affidavit of Sri Chet Ram aged about
35 years son of Sri Bhagwati Prasad
resident of Village Sadlwa P.O. Kasta,
P.S., Mahamdy, District Lakhimpur Kheri
(U.P.).

The deponent named above does hereby

solemnly affirm and stateon oath as under:-

1)

That the deponent is the petitioner in the
above noted writ petition and is fully conversant
with the facts of the case.

That the contents of paragraph /@ “t; ;219

of the accompamizing writ petition, are true on the
basis of personal knowledge of the deponent and
those paragraphs (0 | & 3 P

are true on the basis of records and those of
paragraphs) 2| To LD [/

are true on the basis of legal advice which he
believes to be true.,

Contdecececse?
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3. That the annexure filed with the writ .
petition are true copies of their originals 772(
which have duly been compared by the deponenet. ’

5z
AT

DEPONENT

Dated, Lucknow

B er s

:; VLW\/)"[\/ /q//r)

-

Vs ' /"
j : VERIFICATION
- I, the deponent named above deponent
\ ' verify the truth of the contents of paragraph 1

to 3 of the above affidavit on the basis of my
personal knowledge. No part of it, is false

and nothing meterial has been concealed, so help
me God,

, 7 as
M Ch Signed and verified thls #he day of %@fl}
/0 / L%‘E‘ebfuery 198§ at Lué}inow.

Y

e

DEPONENT

ro— before me.

I identify the deponent on the basis of
records produced before me and he has signed

y . .g,‘ [« "\/&E)'y(\/\/\(/'\,

‘ (G.S.L. varMa) . _ ' o ]2 [ RS
:\\ Advocate., 2\6l%, '

Solemnly affirmed I?Oefo&‘ewr?e 4_%1% 15 — /’gf
at R—/o ocf,m//P M. by the deponent who :Ls identified
by Sri G.S.L. Varma, Advocate, H:L,g\h Court, Allahabad
Lucknow, I have satisfied my self my examining the
deponent that he understands the contents of this

affidavit whlch have been explained to him.
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